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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

NEW DELHI 
NL7 13Uvz 

O.A. No. 742/I7 	 198 
TcAc xj 

DATE OF DECISION 
	 -i. 

.L.3rs 	J 	 Petitioner 

.JiczrY Th i ' Q 
	

Advocate for the Petitioner(s) 

Verst is 

DTTt 
	 - Respondent 

Advocate for the Respontaen(s) 

CORAM 

The Hon'ble Mr. P. (- 

1'heF1on'blel'tr. 

I. 	Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be cfrc'ulated to other Benches of the Tribunal? 	
( 
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BEFORE THE CENTRAL ADRINI3TRTIVE TRIP JHL 

NE'il  

Q_ .i*zLQ7  
V.L.Narsimham, 
Chief Inspector of Jorics, 
Central Railway, 
P.husra1 . 

c\)  

. . Aplic3nt 

vs 

Union of India 
through 
The General Reneger, 
Central R i].ay, 
Bowbay V.T. es)ondent 

Coram :hon I ble ;7A2mber(r0S1hri P.Srinivasan 

Ion'hleRembe:r(J)Shri R.B.LJlujurndar 

Aooearances 

r)Ol1C ant in 
person. 

ORAL JLJDGRENT 	 Date: 2.8-6-1983 

A 	(Per P.Srinivasan,leiJlber(A) 

This case w.is listed before us today 

for directions. The applicant ho is riorhing as 

Chief Inspector of iorks,Central Halley, was proceeded 

against by way of departmental enouiry as a result of 

which the punishment of withholding increments for 

two years with cumulat lye affect was imuosed on him 

by order did. 28.11 .86/2_12_1986(Annexure 'D' to the 
CiC 

application) The applicant challen3d this order and 

in the meanr;hile also filed an coped aainst the same 

to the Anpellate Authority. This Tribunal admitted the 

apiication on 29f1988 and directed the Aellete 

Authority to discose of the aeceal vithin 4 months 

from that date. 

The matter as  listed, for today to enable 

the res ondents to give thei 	pl r rey to the apolicetion 

and to intimate where the a ,3,pe.il stands. The arolicent 

v:ho apecared today informs us that the aeceel hds been 

dioosed of and that the order imposing the penalty 

had been set aside by the Aipellate Authority on the 
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ground of pnocducal irregularities. The Appellate 

Authority has,however, directed the Disciplinary 

Authority to take de—novo action aIter rectif'ing 

the procedural lapses. The original order of the 

Appellate Authority has been shown to us and are 

have perused the same. 

The Appellate Authority havinp thus 

set a side the penalty order ch•llenged in this 

apolication, the orievance raised in the application 

no longer survives for consideration. 

ía ,±herefo'e, di5iT this asplic tion 

as having h?cone unnecessary. The applicant vill be 

at liberty to come back to this Tribunal if the fr?sh 
goes 

proceedings initi 3tadLagainst him. 

Parti3S to bear their on costs. 
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